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YXEl'ZI+l I-U AeKo H IS R A , MfMBiSA(A)

Ilohd0 Ahmad, S /o  Sri Afodur I-ehman, aged about 49 years, 3 /o  

Samson Building, Ghasiari llandi, Luclina;, preoently posted as 

D ivl. Accounts Officer Gr0I ,  Irrigation Division I I ,  Lakhiirpur 

Kheri0

o •« Applicant

By Advocate s None

Versus.

The Comptroller & Auditor General of India, Bahadur Shah 

Zafar Marg, New Delhi „

2. The Accounta&t General ( A ^ )  I I ,  Uo:-0, Allahabo.d0

3 0 The Senior Dy0 Accountant General, (J&a ) ,  uffico of

the Accountant General (A£.:E), I I ,  U0P. Allahabad,,

Sri Shanti Swarup Saxena, Divl„ Accounts Officer GraI  

Minor Irrigation Division, Sitapur0

50 Sri Skandji Govil Divl. Accounts Officer G r d ,  Jlocd

Division, Allahaoad0

O O o cspondents

By Advocate : Sri A0K 0 Chaturvedi0

O R D J a ( O R A L )

30c n Verma, Member(J)

By this 0 oA e, the applicant has claimed promotion as 

divisional Accounts Officer Gr„I (in  short J>eA0Q0 =r*I) frar. 

the date ,:rcn v;hich his juniors were promoted vide order dated 

30*12„8S -Jot-ofo 1 .7 ,8 8  and has prayed for quashing of the 

order dated 30oI2 o38 o The applicant has further prayed that 

his seniority be restored above his juniors in the cadre of



2, The case of the applicant has been considered earlier 

in the light of his representation, but the same has been 

rejected vide order dated 1011089 . However, the applicant 

hes made a subsequent representation,, The second representation 

was also considered and thereafter vide order dated 31„3.93 

(Annexurc-1 to the Counter Reply), the applicant was granted ^

promotion to the post of DoAo0«, Gr0I  woe of 0 his immediate 

junior v/as promoted,, The applicant was, however, given the 

notional oenefit for pay fixation. In effect, the department 

has restored the seniority of the  applicant by giving him 

promotion to the post of D0A0G0 GrcI  w0e 0f 0 the date from which 

the junior was promoted,, The relief claimed in the 0„A . has 

been, therefore, granted by the respondentse, 'The applicant, 

however, filed  Rejoinder to th&s Counter reply, wherein i t  is 

mentioned that he should have been given the pecuniary 

benefits of the promotion v;«e«£« 1„70880 The applicant, however, 

did not challenge the order dated 3103093 to the extent it  

is3 provide^ that no notional benefit for pay fixation . The 

relief clause has also not been amended,. Thus, whatever relief/

claimed by the applicant in the 0„Ao has been subs: anti ally give” 

by the respondents relief which h.'s not been

claimed tolae , cannot be granted ..

<~ "

3„ In  view of the above, we do not find any merit in the 

0 oA„ and the same is dismissed with no order as to costs.
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